IN THE CENTRAL ADMINISTRATIVE TRIEUNAL : HYDERABAD BENQH

AT HYDERABAD

L 1]

0.2._1042/96

YADALA RAJE BABU
Vs
1.The Telecom Dis¢rict Engineer,

Adilabad, Adilabad District,

2.The Sub=Divisioenal Officer,
Telecem,2dilebad, Adilebad Dist.

3.The Chief General Manager,
Telecommunications, Nampally,
Hyderabad.

Counsel for the Applicant : Mr. Ch.,Jagannatha Raoc

Counsel for the Respondents : Mr, V.Viged Kumar,Addl.d

CORAM:

THE HON'BLE SHRI JUSTICE B.C. SAKSENA : VICE CHAIRMAN

.« Applicant.

. .Respongient s.

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

GsC.
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'Telecommunications and also as per the Lr.No.TA/IC/1-24

‘resporndents in agccerdance with law.

Oral Order (Per Hon'ble Shri R.Rangarajan, Member (Admn

Heard Mr. Ch.Jagannatha Rao, learned counsel
the applicant and Mr. Vined Kumar, learned counsel for

respondents.

2, It is stated (L) for the applicant that he

as Casual Mazdoor from 01-11-87 te 10-09—9%;subsequentl

discharged. Later heﬂﬁés re-engaged on 25-1-1996 as a

for

the

worked
y he was

Casual

Mazdoor and he was worked in that capasity upto 30-05-9%6 under

the control of R-2, Thereafter he was not re-engaged.

3. This Op is filed praying fer a declaration {

o the

resSporidents that the applicant is entitled for re-engagement

in view of the instructions issued by the Director Gene

31-10-1991 and Lr.No.TA/RE/20-1/Rlgs./Corr., dated 22-0

by R=3 and for a consequential direction tp re~-encgage H

4, From the getails given above it looks that ¢
héd worked in the‘department earlier theréby he gained
experience in the wo;king of the gepartment. 1In view g
he will be 3 better substitute  if any engagement of cas
is to be made fromlepen markef by engaging erash face,

engaged earlier to June 1988 there may not be any need

to cbme through the employment exahange.,

5. There is no prayer in this OA regarding coun

ral,
III, dated
2-1993 issued

im forthwith.

he applicaﬂt
some .
f the above,
ual labour
As he was

for him

ting of
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his past services, Hence,?%o diréctioncin regard(ﬁpézgzat of past
. d s ,
Lp

services or regularising him. These reliegywill be

y the



as

L/

ﬂ3‘
6. In the result, the fellowing direction is given:-'

The applicant should be re-engaged in future] if

there is work in preference to freshers from the open market.

Ne direction if given in regard to count of past Service or
regularisation of his service. In pursuénce of this direction if he
is going to be eeengaged in future, if there 1is work, none of

who

caSual labeurefq[afe already in casual service shall be

retranched.

7. The OA is ordered accordingly at the admissien

stage itself., No costs.

(R. Rangarajan) (B.C. Saksena)
Member (Admn,) : Vice Chairman

¢
\%

Dates_:_The-2nd Sep. 1996.

(Dictatigad’mn Open Court)
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0.4.M8.1042/98
Cepy to:

1« The Telzcom District Enginesr,
Adilabad, Adilabad Disteict.,

2. Thas 5Sub Divisional Officer,
Telscem, Adilabad District,
Adilabad,

3., Thae ChieP Generel Manager,
Telecemmunicatiens, Nampally,
Hyderabad. :

4, One copy te Mr.Ch.Jagannadha Ras, Adyecata,
CAT,Hyderabad.

5. Cne copy to Mr.).vined Kumar, Addl.CGSC,
CAT ,Hyderabad, : .

B One copy ta Library,CAT,Hyderabadf

7. Dne duplicate copy.
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